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(d) if so, the steps taken or propos-
ed to be taken fo ensure the proper
upkeep of the station?

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE) (a)
to (¢) No

(d) Regular checks are conducted to
ensure proper mamntenance and upkeep
of station premises Defects noticed
are rectified,
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National Rayon Corporatiom

1883 SHRI SATYENDRA NARA-
YAN SINHA Will the Mimster ot
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state

(a) whether the affairs of the
National Rayon Company are in dol-
drums, and

(b) it <0 whether the Company Law
Boarg proposeg to take any actiom in
the matter?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (a) Ah applica-
tion under section 408 of the Compa-
nies Act, 1856 was made jointly by the
Unit Trust of India and the General
Insurance Corporation of India addres-
sed to the Company Law Bogrd bring-
g out various irregularities and mis-
managements committed by the Kapa-
dias

(b) The matter 1s under considera-
tion of the Company Law Board
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